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IN THE CENTRAL ABMINISTRATIVE TRIBUNAL, JALPUR B2ENCH, JAIFPUR.

e

Date of Decisions 9.12, 1993,

1. OA 1184/92
MUKT YAR ... APPLICANT ,
V/s,
UNION OF INDIA & ORS, ... R:SSPONDGNTS.
2, OA 1185/92 |
LADDU - ... APPLICANT .
V/s,
UNION OF INDIA & ORS., ... RESPONDENTS,
3. OA 1186/92 -
CHHITAR , ... APPLICANT .
V/s,
UNION OF INDIA & ORS . ... RSSPONDENTS.
4. ~ 0A 1187/92
 AKHTAR ... APPLICANT.
“\//S.
UNION OF INDIA & OR3, ... RSSPONDENTS.
HON'BLE MR, B.B. MAHAJAN, MEMBER (A).
HON'BLE MR, GOPAL KRISHNA, MSMBER (J).
For the Applicants eo. SHRI J.K. KAJSHIK,
For the Respondents ... SHRI.S,K. KALIA, CLA,

Departmental Representative,

PZR HON'BLZ MR, B.B. MAHAJAN, MEMBSR (A).

The applicants have filed these 0As against the
order of removal from service dated 28,3,90, The reSpbndents
have, in their reply, taken the plea that the applicants
had not exhausted the alternatiye remedy, The learned

counsel for the applicants states that no appeal has been
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preferred in this case, which is pfovided under the Railway
Servants (Discipline & Appeal) Rules, 1In view of this, all
these four,applicatioﬁs are premature, The lesarned counsel
for the applicants states that the applicants may now be
permitted to file appeal against the: order of removal

dated 23,8,90.

2. e, accordinély, diSpose«of these OAs with the
direction that in case the applicants file appeal against
the impugned order within 30 days from the date of this
order, the appellate authority shall consider the appeal
on merits and not reject the same merely on the ground
that the same has not been preferred within thé prescribed

time, The parties to bear th2ir own costs,

Crienplurt D’vﬂv‘/t‘/;l:
( GOPAL KRISHNA ) , , ( B.B. MAHAJAN

MEMBER (J) ‘ MEMBER (A)



